Bill No.16 of 2015

THE DELHI JANLOKPAL BILL, 2015
WHEREAS the Government is steadfastly committed to the establishment of the
National Capital Territory of Delhi as a “Corruption Free Zone” and has made every
effort to restore probity in public life;
Be it enacted by the Legislative Assembly of the National Capital Territory of Delhi in
the Sixty Sixth year of the Republic of India as follows:-

Section 1 - Short title, extent and commencement. — (1) This Act may be called
the ‘Delhi Janlokpal Act’, 2015.

(2) It extends to the whole of the National Capital Territory of Delhi.

(8) It shall come into force on such date as the Government may, by notifications in
the official Gazette, appoint.

Section 2 - Definitions. — In this Act, unless the context otherwise requires —

(a) “allegation” means an allegation of corruption as defined in sub-section (c) of
Section 2

(b) “Chief Minister” means the Chief Minister of Delhi appointed under clause (5) of
Article 239 AA of the Constitution;

(c) “corruption” includes anything made punishable under Chapter IX of the Indian
Penal Code, 1860 or under the Prevention of Corruption Act, 1988;

(d) “Delhi” means the National Capital Territory of Delhi;

(e) “Government” means the Government of the National Capital Territory of Delhi.

(f) “Legislative Assembly” means the Legislative Assembly of the National Capital
Territory of Delhi;

(g) “Lieutenant Governor” means the Lieutenant Governor of the National Capital
Territory of Delhi appointed by the President under Article 239 of the Constitution and
who shall act in accordance with the aid and advice of the Council of Ministers;

(h) “Janlokpal”, means the body appointed under Section 3 and shall include
reference to any Member thereof;

(i); “Prescribed” means prescribed under the rules made under this Act;

(j) “rule” means a rule made under this Act;

(k) “Special Court” means the court of a Special Judge appointed under section 18



() “whistleblower” means any person, who provides factual information with
substance about corruption to a public authority in a case of corruption before the
Janlokpal or any other person, who-

(i) faces threat of professional harm, including but not limited to illegitimate
transfer, denial of promotion, denial of appropriate perquisites, departmental
proceedings, discrimination; or

(i)  faces threat of physical harm to himself or herself or his or her family Members;
or

(iii) is actually subjected to any harm;

because of making a complaint to the Janlokpal under this Act.

Section 3 - Appointment of Janlokpal. — (1) For the purpose of conducting
investigations and inquiries in accordance with the provisions of this Act, the
Lieutenant Governor shall, appoint a three member body having one Chairperson and
two Members to be known as the Janlokpal.

Provided that —
(a) the Chairperson and members of the Janlokpal shall be appointed on the basis of
the recommendation of a Selection Committee consisting of-
(i) The Chief Justice of the High Court — Chairperson.
(i) The Chief Minister of Delhi — member.
(iii) The Leader of the Opposition in the Legislative Assembly and if there is no such
leader, a person selected in this behalf by the Members of the Opposition in that
House in such manner as the Speaker may direct - member.
(iv)  The Speaker of the Legislative Assembly — member
(v) An eminent citizen to be nominated by the above 4 selection committee
members - member
(vi)  One judge of the Delhi High Court selected by the full Court of the High Court
of Delhi — member
(vii)  The Chairperson of the Janlokpal as appointed under this Act — member
Provided further that if the current Chairperson of Janlokpal is also being considered
for selection as Chairperson for a second term, then the Chairperson of Janlokpal
shall not be a member.
(b) No appointment of the Chairperson or a member of the Janlokpal shall be invalid
merely by reason of any vacancy in the Selection Committee.
(c) The Selection Committee shall regulate its own procedure for selecting the
Members of the Janlokpal.



(d) The recommendation of the Selection Committee shall be binding on the
Lieutenant Governor who shall make the concerned appointment to the Janlokpal no
later than thirty days from the date of receipt of the recommendation of the Selection
Committee.

(2) A person shall not be qualified for appointment as —

(a) as Chairperson of the Janlokpal, unless he is or has been a judge of the Supreme
Court or Chief Justice of any High Court in India, or a Judge of a High Court.

(b) a Member, unless such person is a person of eminence having obtained
distinction, special knowledge and expertise in public administration, finance or
investigation.

(3) Every person appointed as a Chairperson or a Member of the Janlokpal shall,
before entering upon his office, make and subscribe before the Lieutenant Governor
or some person appointed in that behalf by him, an oath or affirmation in the form as

prescribed by the Government under the Rules.

Section 4 — Janlokpal to hold no other office. — The Chairman or member of the
Janlokpal shall not be a member of Parliament or a member of the Legislative of any
State or Union Territory and shall not hold any other office of profit and shall not be
connected with any political party or be carrying on any business or practice any
profession; and accordingly before he enters upon his office, a person appointed as
the Chairman or a Member of the Janlokpal, shall —

(a) if he is a member of Parliament or of the Legislative of any State or Union
Territory, resign such membership; or

(b) if he holds any office of profit resign from such office; or

(c); if he is connected with any political party, severe his connection with it; or

(d) if he is carrying on any business, severe his connection (short of divesting himself
of ownership) with the conduct and management of such business; or

(e) if he is practicing any profession, suspend practice of such profession.
Section 5 - Duration of office and other conditions of service of Janlokpal. —
(1) Every person appointed as Chairperson or Member of Janlokpal shall hold office

for a term of five years from the date on which he enters upon his office:

Provided that-



(a) Chairperson or Member of Janlokpal may, by writing under his hand addressed to
the Lieutenant Governor, resign his office and such resignation shall be effective as
soon as it is accepted by the Lieutenant Governor;

(b) Chairperson or Member of the Janlokpal may be removed from his office in the
manner specified in Section 6.

(2) In the event of occurrence of any vacancy in the office of the Chairperson of the
Janlokpal by reason of his death, resignation, removal or otherwise, the Lieutenant
Governor may, by order, direct that the senior most of the Members, notwithstanding
anything contained in clause (a) of sub-section (2) of Section 3, shall act as the
Chairperson of the Janlokpal until the new Chairperson of the Janlokpal appointed in
accordance with the provisions of this Act to fill such vacancy enters upon his office.
(3) When the Chairman of Janlokpal is unable to discharge his functions owing to
absence, illness or any other cause, the senior-most member of the Janlokpal or if
there are more than one then such one of them as the Lieutenant Governor may, by
order, direct, shall notwithstanding anything contained in clause (a) of sub-section (2)
of Section 3, discharge his functions until the date the Chairman of Janlokpal
resumes his duties.

(4) The Member of the Janlokpal shall, during and in respect of the period while he is
so acting as or discharging the functions of Chairman of Janlokpal, have all the
powers and immunities of the Chairman of Janlokpal and be entitled to salary,
allowances and perquisites as are specified in the Rules in relation to Chairman of
Janlokpal.

(5) A vacancy occurring in the office of the Janlokpal by reason of his death,
resignation, removal or otherwise shall be filled in as soon as possible but not later
then six months from the date of occurrence of such vacancy.

(6) On ceasing to hold office, the Janlokpal shall be ineligible for further appointment
in any employment under Government of Delhi or GOI or for any employment under
any such Government Company, local authority, corporation under the administrative
control of the Government of Delhi or GOI or Statutory Commissions set up by the
Government of Delhi or GOI.

Provided however that upon completion of one term as a Chairperson or member of
the Janlokpal, such person shall be entitled to be considered for one additional term
as either a Chairperson or as a Member of the Janlokpal.

(7) The salaries, allowances and pension payable to, and other conditions of service
of, Chairperson and Members of the Janlokpal shall be such as may be prescribed;

Provided that-



(a) in prescribing the allowances and pension payable to and other conditions of
service of, Chairperson of the Janlokpal, regard shall be had to the allowances and
pensions payable to and other conditions of service of Chief Justice or a Judge of a
Supreme Court or High Court, as the case may be;

(b) in prescribing the allowances and pension payable to and other conditions of
service of Members of the Janlokpal regard shall be had to the allowances and
pension payable to, and other conditions of service of a District Judge in Delhi or a
Secretary to the Government or a Joint Secretary to the Government of India, as the
case may be;

Provided further that the allowances and pension payable to, and other conditions of
service of, the Chairperson or Members of the Janlokpal shall not be varied to his
disadvantage after his appointment.

Section 6 - Removal of Chairperson or Members of the Janlokpal. — (1) The
Chairperson or a Member of the Janlokpal shall not be removed from his office
except by an order of the Lieutenant Governor passed after an address by the
Legislative Assembly supported by a majority of the total membership of the
legislative Assembly and by a majority not less than two thirds of the members
thereof present and voting has been presented to the Lieutenant Governor in the
same session for such removal on the ground of proved misbehavior or incapacity.

(2) The presentation of an address of the misbehavior or incapacity of the
Chairperson or a Member of the Janlokpal under sub-section (1) shall be on the
recommendation of an enquiry conducted by Delhi High Court.

Section 7 - Matter which may be inquired into by Janlokpal. — Subject to the
provisions of this Act, on receiving complaints from the Government or from members
of the public or suo motu, the Janlokpal may proceed to inquire or investigate into the
allegation of ‘corruption’ occurring in the National Capital Territory of Delhi.

Provided that no inquiry shall be instituted on grounds of technical or
procedural lapses in acts performed by public servants in good faith during the course
of their official duties unless there is malafide.

Section 8 - Matter not subject to inquiry. — The Janlokpal shall not inquire into any

matter —



(i) which has been referred for inquiry under the Commissions of Inquiry Act, 1952
(60 of 1952); or

(i) relating to which any inquiry is already pending with the Lok Pal constituted under
the Lok Pal and Lok Ayuktas Act, 2013 (1 of 2014)

Section 9 - Provisions relating to complaints. — (1) Every complaint shall be made
in such form and in such manner as may be prescribed by the Janlokpal.

(2) Every person who willfully or maliciously makes any false complaint under this
Act, shall, on conviction, be punished with rigorous imprisonment which may extend
to one year or with fine which may extend to one lakh rupees or with both.

Provided that no court shall take cognizance of an offence punishable under
this section except on a complaint made by or under the authority of the Janlokpal, as
the case may be;

Provided further that a decision of the Janlokpal not to take action on any
complaint or failure to prove complaint due to lack of evidence shall not by itself
tantamount to such complaint being deemed to be willfully or maliciously false.

Section 10 - Investigation and Prosecution powers of the Janlokpal. — (1) The
Janlokpal may appoint or, with the consent of the Government, designate officers or
agencies as Investigation Officers, authorized to investigate offences under this Act
(hereinafter “Janlokpal Investigating Officer”).

(2) A Janlokpal Investigating Officer shall have all the powers which are vested in a
police officer while investigating offences under the Code of Criminal Procedure,
1973 (2 of 1974).

(3) The Chairperson and all Members of the Janlokpal and all other officers of the
Janlokpal, superior in rank to a Janlokpal Investigating Officer, may exercise the
same powers as may be exercised by such Janlokpal Investigating Officer.

(4) While investigating any offence under this Act, the Janlokpal shall be competent
to investigate any other offence under any other law, which forms a part of the same
transaction.

(5) Notwithstanding anything in this provision, the Janlokpal may, for the purpose of
conducting any inquiry or investigation, utilise the services of any officer or
organisation or investigation agency of the Central Government or the Government or
any other government of any state or Union Territory, as the case may be.



Provided however that if any law requires any prior consent or approval to be
obtained for securing the assistance of any investigating agency or specialized
investigating agency, the Janlokpal shall ensure all requisite compliances.

(6) For the purpose of inquiry or investigating into any matter, any officer or
organisation or agency whose services are utilised under sub-section (5), may
subject to the superintendence and direction of the Janlokpal exercise the powers of
a civil court to ensure, -

(a) summon and enforce the attendance of any person and examine him;

(b) require the discovery and production of any document; and
(c) requisition any public record or copy thereof from any office.

(7) The officer or organisation or agency whose services are utilised under sub-
section (5), as the case may be, shall inquire or investigate into any matter pertaining
to the inquiry or investigation and submit a report thereon to the Janlokpal within such
period as may be specified by it in this behalf.

(8) Every Janlokpal Investigating Officer shall endeavor to complete the investigation
into any case within a period of six months.

Provided however that, if required, such officer or agency may obtain
extension of time from the Janlokpal, subject to the condition that ordinarily the
investigation shall be completed within a period not exceeding twelve months.

(9) Upon receipt of a report on the conclusion of the investigation, Janlokpal may
consider grant of prosecution sanction against the public servants for offences
committed under this act. Prosecution sanction under Section 197 of the Code of
Criminal Procedure (Act 2 of 1974) or Section 19 of the Prevention of Corruption Act,
1988 (49 of 1988) shall be deemed to have been granted once such sanction has
been granted by Janlokpal.

(10) The Janlokpal shall also constitute a prosecution wing and appoint a Director of
Prosecution and such other officers and employees to assist the Director of
Prosecution for the purpose of prosecution of public servants in relation to any
complaint made under this act.

(11) After the approval of the Janlokpal, the Director of prosecution shall file a case
before the special court and take all necessary steps in respect of the prosecution of
the public servants in relation to any offence punishable under this act.

Section 11 - Applicability of Code of Criminal Procedure. — The provisions of the
code of Criminal Procedure, 1973 (2 of 1974), shall as nearly as may be, apply to the
procedure of inquiry and investigation by Janlokpal.



Section 12 - Provisional attachment of assets. — (1) Where the Janlokpal has
reason to believe, the reason for such belief to be recorded in writing, on the basis of
material in his possession, that

(a) any person is in possession of any proceeds of corruption;

(b) such person is accused of having committed an offence relating to corruption;
and

(c) such proceeds of offence are likely to be concealed, transferred or dealt with in
any manner which may result in frustrating any proceedings relating to confiscation of
such proceeds of offence, the Janlokpal may, by order in writing, provisionally attach
such property for a period not exceeding ninety days from the date of the order, in the
manner provided in the Second Schedule to the Income Tax Act, 1961(43 of 1961)
and the Janlokpal shall be deemed to be an officer under sub-rule (e) of rule 1 of that
Schedule.

(2) The Janlokpal shall, immediately after attachment under subsection (1), forward a
copy of the order, along with the material in his possession, referred to in that sub-
section, to the Special Court, in a sealed envelope, in the manner as may be
prescribed and such Special Court may extend the order of attachment and keep
such material for such period as the Special Court may deem fit.

(3) Every order of attachment made under subsection (1) shall cease to have effect
after the expiry of the period specified in that subsection or after the expiry of the
period as directed by the Special Court under subsection (2).

(4) Nothing in this section shall prevent the person interested in the enjoyment of the
immovable property attached under subsection (1) or subsection (2), from such
enjoyment.

Explanation. For the purposes of this subsection, "person interested", in relation to
any immovable property, includes all persons claiming or entitled to claim any interest
in the property.

Section 13 - Confirmation of attachment of assets. — (1) The Janlokpal when it
provisionally attaches any property under subsection (1) of section 12 shall, within a
period of thirty days of such attachment, file an application stating the facts of such
attachment before the Special Court and make a prayer for confirmation of
attachment of the property till completion in Special Court of the proceedings against
the person whose property is so attached.



(2) The Special Court before whom such an application is made, may, if it is of the
opinion that the property provisionally attached had been acquired through corrupt
means, make an order for confirmation of attachment of such property till the
completion of the proceedings in court against the person whose property is
confiscated.
(3) If the person whose property is confiscated is subsequently acquitted of the
charges framed against him, the property, subject to the orders of the Court, shall be
restored to the concerned person along with benefits from such property as might
have accrued during the period of attachment.
(4) If the person whose property is attached is subsequently convicted of any
offence, the proceeds relatable to the offence under the Prevention of Corruption Act,
1988 (49 of 1988) shall be confiscated and vest in the Government of the National
Capital Territory of Delhi free from any encumbrance or leasehold interest excluding
any debt due to any bank or financial institution.

Explanation. For the purposes of this subsection, the expressions "bank",
"debt" and "financial institution" shall have the meanings respectively assigned to
them in clauses (d), (g) and (h) of section 2 of the Recovery of Debts Due to Banks
and Financial Institutions Act, 1993(51 of 1993).

Section 14 - Confiscation of assets, proceeds, receipts and benefits arisen or
procured by means of corruption in special circumstances. — (1)Without
prejudice to the provisions of sections 12 and 13, where the Special Court, on the
basis of prima facie evidence, has reason to believe or is satisfied that the assets,
proceeds, receipts and benefits, by whatever name called, have arisen or procured
by means of corruption as defined under the Prevention of Corruption Act, 1988(49 of
1988), it may authorise the confiscation of such assets, proceeds, receipts and
benefits till the disposal of the person accused of any offence

(2) Where an order of confiscation made under subsection (1) is modified or annulled
by the High Court or where the person whose property is confiscated is acquitted by
the Court, the assets, proceeds, receipts and benefits, confiscated under subsection
(1) shall be returned to such person, and in case it is not possible for any reason to
return the assets, proceeds, receipts and benefits, such person shall be paid the price
thereof including the money so confiscated with interest at the rate of five per cent per
annum thereon calculated from the date of confiscation.



Section 15 - Power of Janlokpal to recommend transfer or suspension of public
servant connected with allegation of corruption. — (1) Where the Janlokpal, while
making a preliminary inquiry or investigation into allegations of corruption, is prima
facie satisfied, on the basis of evidence available,

(i) that the continuance of the public servant being investigated remaining in his post
while conducting the inquiry is likely to affect such inquiry adversely; or

(i) such public servant is likely to destroy or, in any way, tamper with the evidence or
influence witnesses, then, the Janlokpal may recommend to the appropriate
government or authority for the transfer or suspension of such public servant from the
post held by him till such period as may be specified in the order.

(2) The appropriate government or authority shall ordinarily accept the
recommendation of the Janlokpal made under subsection (1), except for the reasons
to be recorded in writing in a case where it is not feasible to do so for administrative

reasons.

Section 16 - Power of the Janlokpal to give directions to prevent destruction of
records during preliminary inquiry. — The Janlokpal may, in the discharge of its
functions under this Act, issue appropriate directions to a public servant entrusted
with the preparation or custody of any document or record

(a) to protect such document or record from destruction or damage; or

(b) to prevent the public servant from altering or ‘secret’ ing such document or record;
or

(c) to prevent the public servant from transferring or alienating any assets allegedly
acquired by him through corrupt means.

Section 17 - Quantum of punishment. — (1) After completion of investigation in any
case against a public servant, the Janlokpal may either drop a complaint or initiate
prosecution against such public servant and/or recommend initiation of disciplinary

proceedings against any such public servant.

(2) Notwithstanding anything contained in the Prevention of Corruption Act, 1988 (49
of 1988), where any person is convicted for any act of corruption defined and
investigated under this Act - or under the Prevention of Corruption Act, 1988 he shall
be punished with rigorous imprisonment for a term which shall not be less than six
months and may extend up to ten years and may, and in rarest of rare cases, extend
up to imprisonment for life for special reasons to be recorded in writing and with fine.



Provided that the Special Court may, for reasons to be recorded in writing, award
imprisonment for a term of less than six months.
(8) While awarding punishment, the Special Court may take into consideration the
rank of the public servant while awarding him punishment and the Special Court may
award higher punishment to a public servant holding higher rank.
(4) If the beneficiary of an offence is a business entity, in addition to the punishment
provided for under this Act and or under the Prevention of Corruption Act, 1988(49 of
1988), a fine of up to five times the loss caused to the public exchequer, but not less
than the loss caused, shall be recovered from the convict and the recovery may be
made from the assets of the convicted business entity and from the personal assets
of its Managing Directors or Directors or any other person responsible for the
management and control of such entity, if the assets of the convicted person are
inadequate.
(5) If any company or any of its officer or Director is convicted for any offence under
this Act or the Prevention of Corruption Act, 1988(49 of 1988) then that company
shall be blacklisted and be ineligible for undertaking any Government work or contract
in future and where a promoter or Managing Director of a company is convicted for
any offence under this Act or the Prevention of Corruption Act, 1988(49 of 1988) then
all companies where such promoter or Managing Director is a promoter or Managing
Director shall be blacklisted and be ineligible for undertaking any Government work or

contract in future.

Section 18 - Constitution of Special Courts. — (1) The Government may, in
consultation with the Chief Justice of the High Court of Delhi, constitute such number
of Special Courts, as recommended by the Janlokpal, to hear and decide the cases
arising out of the Prevention of Corruption Act, 1988 (49 of 1988) or under this Act.
(2) The Court(s) or the Special Court(s) constituted under sub-section (1) shall ensure
completion of each trial within a period of six months from the date of filing of the
case in the Court.

Provided that in case the trial cannot be completed within a period of six months,
the Court or Special Court(s) shall record reasons therefore and complete the trial
within a further period of not more than three months or such further periods not
exceeding three months each, for reasons to be recorded in writing before the end of
each such three month period, but not exceeding a total period of one year.

Provided further that no court shall stay proceedings instituted pursuant to any
investigation undertaken by the Janlokpal under this Act on any grounds and no



Court shall exercise powers of revision in respect of any interlocutory order passed in
any inquiry, trial, appeal or other proceedings.

(3) To achieve the objective of a speedy trial, the Janlokpal shall make an annual
assessment of the number of Special Courts required for this purpose and shall make
a recommendation to the Government for creating requisite number of Special Courts
under Sub-section (1).

(4) The special Judge of Special Courts set up to hear cases under this Act will deal
only with cases under this Act and the Prevention of Corruption Act, 1988 (49 of
1988).

Section 19 - Reports of Janlokpal. — It shall be the duty of the Janlokpal to present
annually to the Government a report on the work done by Janlokpal and on receipt of
such report, the Government shall cause a copy thereof together with an explanatory
memorandum to be laid before the Legislative Assembly.

Section 20 - Staff of Janlokpal. — The Government shall in consultation with the
Janlokpal, provide officers and other employees to assist the Janlokpal in the
discharge of their functions under this Act.

Section 21 - Secrecy of Information. — Any information obtained by the Janlokpal
or members of their staff in the course of or for the purposes of any investigation
under this Act, and any evidence recorded or collected in connection with such
information shall be treated as confidential and notwithstanding anything contained in
the Indian Evidence Act, 1872 (1 of 1872), no court shall be entitled to compel the
Janlokpal or any public functionary to give evidence relating to such information or
produce the evidence so reported or collected.

Section 22 - Accounts and audit of Janlokpal. — (1) The Janlokpal shall maintain
proper accounts and other relevant records and shall prepare an annual statement of
accounts in such form as may be prescribed by the Government in consultation with
the Comptroller and Auditor-General of India.

(2) The accounts of the Janlokpal shall be audited by the Comptroller and Auditor
General of India, at such intervals as may be specified by him.

(3) The Comptroller and Auditor-General of India or any person appointed by him in
connection with the audit of the accounts of the Janlokpal under this Act, shall have
the same rights, privileges and authority in connection with such audit, as the



Comptroller and Auditor-General of India generally has, in connection whit the audit
of the Government accounts and, in particular, shall have the right to demand the
production of books, accounts, connected vouchers and other documents and papers
and to inspect any of the offices of the Janlokpal.

(4)The accounts of the Janlokpal, as certified by the Comptroller and Auditor-
General of India or any other person appointed by him in this behalf, together with the
audit report thereon, shall be forwarded annually to the Government and the
Government shall cause the same to be laid before the Legislative Assembly of Delhi.

Section 23 - Property statements of Public servants. — (1) Every public servant as
defined under Sub-section (c) of section 2 of the Prevention of Corruption Act, 1988
(Act 49 of 1988), working for the Government or its statutory authority(ies) or
corporations (MCDs) or Delhi Development Authority (DDA) or Delhi Police shall
within three months after the commencement of this Act and thereafter by 31°
January of every year submit to his employer or the authority to which his services
stand deputed, an annual statement of his assets and liabilities and those of the
dependent Members of his family in such manner and in such format as may be
prescribed by the Janlokpal.

Explanation: - In this section “family” of a public servant means the spouse, the
children, dependent parents and such other relations of the public servant as are
dependent upon him.

(2) If such statement is not submitted by the public servant by 31% January of that
year, payment of his pay and salary shall be stopped by the public authority with
immediate effect till the statement is filed.

(3) The Head of each public authority or such other authority as may be prescribed
shall ensure that all such statements are put on its website by end of February of that
year.

(4) If it is found that the public servant owns some property which was not disclosed
in his statement of assets, that property may be ordered to be confiscated by the

Janlokpal after affording a reasonable opportunity of hearing to such public servant.

Section 24 - Bar on re-appointment of public servants and transparency in
contracts etc. — No public servant, for a period of two years immediately after, he
ceases to be such public servant, shall be eligible to take up any employment,
assignment, consultancy, etc. with or for any person, private company or firm or
public private partnership or private organization with which he had substantially dealt



with in his official capacity during the last period of five years immediately before he
ceased to be the public servant.

Provided that if there is a confusion whether a Government servant can take
up a job, Janlokpal’s decision shall be final.

Section 25 — Protection of actions taken by Janlokpal. — (1) No suit, prosecution
or other legal proceeding shall be against the Janlokpal or against any member of the
staff of the office of the Janlokpal in respect of anything which is done or intended to
be done in good faith under this Act.

(2) Save and otherwise provided in this Act, no proceedings, decision, order or any
report of the Janlokpal, as the case may be including any recommendation made
there under, shall be liable to be challenged, reviewed, quashed, modified or called in
question in any manner whatsoever in any court or tribunal.

Section 26 - Protection for Whistle-blowers. — (1) Any public official or any other
person having information regarding corruption in any public authority would be
encouraged to send the information confidentially to the Janlokpal, and Janlokpal
may get an inquiry conducted into such information and if necessary order an
investigation in the matter under this Act.

(2) The Janlokpal may issue necessary orders to provide full protection to whistle
blowers from any threat of physical harm or administrative harassment and identity of
such whistle blowers shall be kept strictly confidential and protected if the whistle
blower so desires.

(3) It shall be competent for the Janlokpal to give suitable directions to the
Government or any other public authority for providing security to such whistle blower
and to ensure that no harassment is caused to such whistle blower.

(4) If the Janlokpal is satisfied upon inquiry or investigation, that the complaint of the
whistle blower is genuine, in addition to criminal action as may be taken under this
Act against such person involved either in the act of corruption or in the harassment
of such whistle blower, it would also be open to the Janlokpal to recommend

disciplinary action against such person.”

Section 27 - Janlokpal to make suggestions. — The Janlokpal, if in the discharge
of his functions under this Act, notices a practice or procedure which in his opinion
affords an opportunity for corruption or mal administration, he may bring to the notice



of the Government and may suggest such improvement in the said practice or
procedure as he may deem fit.

Provided that during any investigation under this Act, the Janlokpal is satisfied
that any preventive action is necessary in public interest to prevent the ongoing
incident of corruption, it may make any recommendation to the public authority
concerned to stay the implementation or enforcement of any decision or take any
such corrective action as is recommended by the Janlokpal.

Provided further that the public authority shall either comply with the
recommendation of the Janlokpal or reject the same for reasons to be recorded in
writing within thirty days of the recommendation thereof, failing which the
recommendation so made shall be deemed to have been accepted and would have
to be enforced.

Section 28 - For the removal of doubts. — For the removal of doubts it is hereby
declared that nothing in this Act shall be construed to bar the Delhi Janlokpal from
continuing to inquire into an allegation against any person in respect of whom an
investigation or inquiry into the very same allegation is subsequently initiated by the
Lokpal constituted under The Lokpal and Lokayuktas Act, 2013 (1 of 2014).

Section 29 - Provisions of this Act to have an overriding effect.— Notwithstanding
anything contained in any other law, the provisions of this Act shall have an overriding
effect.

Section 30 - Powers to make Rules . —

(1) The Government may, by notification in the official Gazette and subject to the
condition of previous publication, make rules for carrying out the purposes of this Act.
(2) In particular, and without prejudice to the generality of the foregoing power, such
rules may provide for all or any of the following matters, namely:-

(a) the proceedings of the Selection Committee constituted under Section 3;

(b) the allowances and pension payable to and other conditions of service of the
Chairperson and Members of the Janlokpal appointed under Section 3;

(c) the method and manner of recruitment or engagement of Janlokpal Investigation
Officers under Section 10;

(d) the format and forms for complaints, transmission of requests, returns and

information;



(e) the manner of sending the order of attachment along with the material to the
Special Court under sub-section (1) of Section 13;

(f) the method and manner of constitution of the Special Courts constituted under
Section 18 and the terms and conditions of service of the Special Judges engaged for
such Special Courts.

(g) the form of maintaining the accounts and other relevant records and the form of
annual statement of accounts under Section 22;

(h)  the form of annual return to be filed by a public servant under Section 23;

(i)  any other matter which is to be or may be prescribed in respect of which this
Act makes no provision or makes insufficient provision and provision is in the opinion
of the Government necessary for the proper implementation of this Act.

(3) Every rule made under this Act and every order issued under section 30 shall be
laid as soon as may be after it is made or issued before the Legislative Assembly
while it is in session for a total period of thirty days which may be comprised in one
session or in two or more successive sessions and if, before the expiry of the session
immediately following the session or the successive sessions aforesaid, the House
agrees in making any modification in the rule or order or the House agrees that the
rule or order should not be made or issued, the rule or order, shall thereafter have
effect only in such modified form or be of no effect, as the case may be; so, however,
that any such modification or annulment shall be without prejudice to the validity of
anything previously done under that rule or order.

Section 31 - Power of Government to remove difficulties. — If any difficulty arises
in giving effect to the provisions of this Act, the Government may, by order as
occasion requires, do anything which appears to it to be necessary for the purpose of
removing the difficulty;

Provided that no such order shall be made after the expiration of two years
from the date of the commencement of this Act.

Section 32 — Transitional Provisions. — Any person who has been appointed as
Lokayukta before the coming into force of the Delhi Janlokpal Act, 2015, and who had
been functioning as Lokayukta on the date of the coming into force of the Delhi
Janlokpal Act, 2015, shall be deemed to have been appointed as the Chairman of the
Janlokpal under this Act, and shall have all the powers, functions and responsibilities
of the Chairman of Janlokpal that have been laid down in this Act.



Section 33 - Repeal of Act 1 of 1996. — The Delhi Lokayukta and Upalokayukta Act
1995 is hereby repealed.



DELHI JANLOKPAL BILL, 2015

Statement of Objects and Reasons

Corruption in India has been pernicious to the nation’s progress and
stability; by subverting the role of public institutions, undermining the
democratic system and coagulating the economy. It cannot be
overstated that the eradication of corruption requires the establishment
of an effective and expeditious anti-corruption authority, both at Central
and State level, having detailed powers and functions, which works in
tandem with the other investigative and judicial bodies of the country.

To give effect to the people’s mandate of December, 2013, the
Government attempted to introduce the ‘Delhi Jan Lokpal Bill,
2014’ However, the said legislation could not be passed.

The Delhi Janlokpal Bill,2015 is an attempt at revamping and
strengthening the anti-corruption legislation in Delhi.

The principal aim of the new Bill is to realize the object of
establishing the National Capital Territory as a “Corruption Free
Zone”.

Therefore, through the present Amendment Bill, the anti-
corruption mechanism and institutions in Delhi are sought to be
strengthened, and made more efficacious, expeditious,
transparent, accountable, and independent.



MEMORANDUM REGARDING DELEGATED LEGISLATION

“Delhi Jan Lokpal Bill, 2015” confers on the
Government the power to make rules to carry out the
objectives of the Bill.

The matters in respect of which rules may be made
are matters of administrative detail and procedures and, as
such, the delegation of legislative power is of a normal

character.

(Manish Sisodia)
Minister-in-charge
(Administrative Reforms)



FINANCIAL MEMORANDUM

The “Delhi Jan Lokpal Bill, 2015” does not involve
any additional financial assistance from the Central
Government through substantive expenditure from the
Consolidated Fund of the National Capital Territory of
Delhi.

(Manish Sisodia)
Minister-in-charge
(Administrative Reforms)
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